Agilion Energy Private Limited

U40106HR2017FTC071340
Registered Office:

Unit No. 302-303, Paras Trade

Centre, Gwal Pahari, Gurugram,

Haryana- 122011

Haryana, India

NOTICE OF EXTRA ORDINARY GENERAL MEETING OF THE MEMBERSAT A
SHORTER NOTICE

Notice is hereby given that the Extra Ordinary General Meeting of the members of Agilion
Energy Private Limited (*Company”) to be held at the Registered Office of the Company
situated at Unit No. 302-303, Paras Trade Centre, Gwal Pahari, Gurugram, Haryana— 122003,
on ashorter notice on Tuesday, the 10" day of October, at 11:30 AM to transact the following
business:

SPECIAL BUSINESS:

. To consider voluntary liquidation of the Company and pass with or without modifications the
following resolution as Specia Resolution:

“RESOLVED THAT pursuant to the provisions Section 59 of the Insolvency and Bankruptcy
Code, 2016 read with Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017 as amended from time to time, the approval of the members of the
Company be and is hereby accorded to file an application before the National Company Law
Tribunal, Chandigarh Bench, for initiation of the voluntary liquidation of the Company under
the Insolvency and Bankruptcy Code, 2016.

RESOLVED FURTHER THAT, Mr. Adarsh Sharma, Insolvency Professional, holding
Registration Number 1BBI/IPA-001/1P-P01256/2018-19/12045 (“Liquidator”), be and is
hereby appointed as the liquidator to carry out the voluntary liquidation of the Company in
accordance with the provisions laid down in the Insolvency and Bankruptcy Code, 2016.

RESOLVED FURTHER THAT, the remuneration of INR 7,50,000 (Rupees Seven Lakh
Fifty Thousand Only) plus applicable GST, exclusive of any other liquidation expenses at
actuals, reimbursement of actual out of pocket expenses, and/or any fees paid towards
appointment of any other individual/professional required for facilitating such voluntary
liquidation process, that may be incurred during the process of voluntary liquidation of the
Company, shall be payableto Mr. Adarsh Sharma, an Insolvency Professional for carrying out
the liquidation process of the Company.



Agilion Energy Private Limited
U40106HR2017FTC071340
Registered Office:
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RESOLVED FURTHER THAT the Directors of the Company be and are hereby severally

authorised to do al such things as may be necessary in this matter.”

By order of the Board of Directors
For AGILION ENERGY PRIVATELIMITED

S CON

Rajendra Narayan Pattnaik
Director
DIN: 10199267

Date: October 06, 2023
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Notes:

1.

The Extraordinary General Meeting of the Company will be held at the registered office of
the Company situated at Unit No. 302-303, Paras Trade Centre, Gwal Pahari, Gurugram,
Haryana— 122003.

The Notice of this EGM is being sent to Members only through electronic mode to their
emails registered with the Company. The Members are requested to provide their consent
as applicable under Section 101(1) of the Companies Act, 2013. The consent form is
annexed herein as Appendix-1.

The Members/Proxies attending the EGM are required to sign the Attendance Slip which
isannexed herein as Appendix-11.

A Member entitled to attend and vote at the Extraordinary General Meeting
(Meeting/EGM) isentitled to appoint aproxy to attend and vote on apoll instead of himself
and such proxy need not be a Member of the Company. The instrument appointing a proxy
duly completed, stamped and signed should, however, be deposited at the registered office
of the Company, not |less than forty-eight hours before the commencement of the Meeting.
Blank proxy form is enclosed (“Appendix-111"), and can also be obtained free of charge
from the registered office of the Company. Proxy so appointed shall not have any right to
speak at the meeting.

A person can act as a proxy on behalf of members not exceeding fifty and holding in the
aggregate not more than ten percent of the total share capital of the Company carrying
voting rights. A member holding more than ten percent of the total share capital of the
Company carrying voting rights may appoint asingle person as proxy and such person shall
not act as a proxy for any other shareholder.

The relevant explanatory statement pursuant to Section 102 of the Companies Act, 2013
read with relevant Rules setting out the materia facts and reasons for the proposed
resolution concerning the item of the specia business to be transacted at this EGM is
annexed hereto and forms part of the Notice.

In case of corporate shareholders proposing to participate at the meeting through their
representative, necessary authorization under Section 113 of the Companies Act, 2013 for
such representation may please be forwarded to the Company.

All relevant documents referred in the accompanying notice along with the Explanatory
Statement shall be open for inspection at the Registered Office of the Company on all
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working days (barring Saturday and Sunday) between 11:00 hrs. to 13:00 hrs. prior to the
Extra Ordinary General Mesting.
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ANNEXURE TO THE NOTICE

EXPLANATORY STATEMENT IN PURSUANCE TO THE PROVISIONS OF SECTION
102 OF THE COMPANIES ACT, 2013

EXPLANATORY STATEMENT —VOLUNTARY LIQUIDATION

A. The Company has not been operational since June 27, 2023 and is not further willing
to undertake any activity for the purposes of which the Company was incorporated.

B. Accordingly, the Company proposes to file an application under Section 59 of the
Insolvency and Bankruptcy Code, 2016 read with Insolvency and Bankruptcy Board
of India (Voluntary Liquidation Process) Regulations, 2017 as amended from time to
time for voluntary liquidation of the Company before the Nationa Company Law
Tribunal, Chandigarh Branch.

C. The Company shall be filing various forms to the above effect post obtaining the
consent of the shareholders.

D. None of the Directors of the Company is interested or concerned in the proposed
resolution except as Directors of the Company.

E. Itisto be noted that this resolution does not relate to or affects any other Company.

The Board recommends the passing of this resolution by way of special resolution.

By order of the Board of Directors

For AGILION ENERGY PRIVATE LIMITED

Y. €D

Mr. Rajendra Narayan Pattnaik
Director
DIN: 10199267

Date: October 06, 2023
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Appendix-I

SHORTER NOTICE CONSENT
[pursuant to provisions of Section 101(1) of the Companies Act, 2013]

To,

The Board of Directors

Agilion Energy Private Limited,

Unit No. 302-303, Paras Trade Centre,
Gwal Pahari, Gurgaon, Haryana, 122011.

Subject: Consent to hold Extraordinary General Meeting at Shorter Notice

[, [Insert Name], son of [Insert Name], resident of [Insert Address of the Authorized
Representative], duly authorized by the Board of [Insert name of the Shareholder], a
shareholder of the Company, holding [Insert No of Shares|([Insert No of Shares in
Words|Only) Equity Shares of INR 100 (One Hundred) each in the Company, hereby give
consent pursuant to provisions of Section 101(1) of the Companies act, 2013, to hold the
Extraordinary General Meeting of the Company scheduled to be held on Tuesday, October
10", at 11:30 AM, at the Registered office of the Company situated at Unit No. 302-303, Paras
Trade Centre, Gwal Pahari, Gurugram, Haryana— 122003, at a shorter notice.

For and on behalf of [Insert Name of the Shar eholder]

[Insert Name of the Authorised Representative]
Authorized Representative,
[Insert Name of the Shareholder]

Date: [Insert Date]



Appendix-I|

ATTENDANCE SLIP

Agilion Energy Private Limited

U40106HR2017FTC071340
Registered Office:

Unit No. 302-303, Paras Trade

Centre, Gwal Pahari, Gurugram,

Haryana- 122011

Haryana, India

ATTENDANCE AT THE EXTRA-ORDINARY GENERAL MEETING OF THE
MEMBERS OF AGILION ENERGY PRIVATE LIMITED HELD ON TUESDAY,
OCTOBER 10", AT 11:30 AM, AT THE REGISTERED OFFICE OF THE COMPANY
SITUATED AT UNIT NO. 302-303, PARAS TRADE CENTRE, GWAL PAHARI,

GURUGRAM, HARYANA-122003.

SR. NO. NAME

SIGNATURE

1
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Appendix-111

PROXY FORM
[ Pursuant to Section 105(6) of the Companies Act, 2013 and rule 19(3) of the Companies
Management and Administration) Rules, 2014]

CIN: U40106HR2017FTC071340

Name of the Company: Agilion Energy Private Limited

Registered office: Unit No. 302-303, Paras Trade Centre, Gwal Pahari, Gurugram, Haryana-
122003

Name of the member (s):
Registered address:
E-mail 1d:

Folio No/ Client Id:
DPID:

I/We, being the member (s) of shares of the above-named Company, hereby appoint
LName: ...t

Address:

E-mail Id:

Signature: ................ , or failing him

2.Name: ...
Address:

E-mail Id:

Signature: ................ , or failing him

My /our proxy to attend and vote (on a poll) for me/us and on my/our behalf at the
( ) Extra- Ordinary General Meeting of the Company, to be held on Tuesday, October
10™, at 11:30 AM, at the registered office of the Company situated at Unit No. 302-303, Paras
Trade Centre, Gwal Pahari, Gurugram, Haryana- 122003 and at any adjournment thereof in
respect of such resolutions as are indicated bel ow:

Resolution No. [insert]

Signed this day of 2023.



Affix
Revenue
Stamp

Signature of shareholder

Signature of Proxy holder(s)

Agilion Energy Private Limited

U40106HR2017FTC071340
Registered Office:

Unit No. 302-303, Paras Trade

Centre, Gwal Pahari, Gurugram,

Haryana- 122011

Haryana, India

Note: This form of proxy in order to be effective should be duly completed and deposited at
the Registered Office of the Company, not less than 48 hours before the commencement of the

Meseting.

UNIT NO. 302-303 PARAS TRADE CENTRE, GWAL PAHARI, GURGAON,

HARYANA- 122011
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CERTIFIED TRUE COPY OF THE SPECIAL RESOLUTIONS PASSED AT THE
EXTRAORDINARY GENERAL MEETING OF THE MEMBERS OF AGILION
ENERGY PRIVATE LIMITED (“COMPANY”) HELD AT THE REGISTERED
OFFICE OF THE COMPANY SITUATED AT UNIT NO. 302-303, PARAS TRADE
CENTRE, GWAL PAHARI, GURUGRAM, HARYANA- 122003, ON A SHORTER
NOTICE ON TUESDAY, THE 10TH DAY OF OCTOBER, AT 11:30 AM

Voluntarily Liquidation under Insolvency and Bankruptcy Code, 2016

The Chairman apprised the members that the Company has not been operational since June
27, 2023 and is not further willing to undertake any activity for the purposes of which the
Company was incorporated. Accordingly, the draft resolution for making an application under
Section 59 of the Insolvency and Bankruptcy Code, 2016 read with Insolvency and
Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017 as amended
from time to time as approved by the Board of Directors along with the explanatory statement
pursuant to the provisions of Section 102 of the Companies Act, 2013 was taken up and put
for vote by the members.

All the members present unanimously approved the resolution. It was accordingly resolved as
follows:

“RESOLVED THAT pursuant to the provisions Section 59 of the Insolvency and Bankruptcy
Code, 2016 read with Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017 as amended from time to time, the approval of the members of the
Company be and is hereby accorded to file an application before the National Company Law
Tribunal, Chandigarh Bench, for initiation of the voluntary liquidation of the Company under
the Insolvency and Bankruptcy Code, 2016.

RESOLVED FURTHER THAT, Mr. Adarsh Sharma Insolvency Professional, holding
Registration Number IBBI/IPA-001/IP-P01256/2018-19/12045 (“Liquidator”), be and is
hereby appointed as the liquidator to carry out the voluntary liquidation of the Company in
accordance with the provisions laid down in the Insolvency and Bankruptcy Code, 2016.

RESOLVED FURTHER THAT, the remuneration of INR 7,50,000 (Rupees Seven Lakh
Fifty Thousand Only) plus applicable GST, exclusive of any other liquidation expenses at
actuals, reimbursement of actual out of pocket expenses, and/or any fees paid towards
appointment of any other individual/professional required for facilitating such voluntary
liquidation process, that may be incurred during the process of voluntary liquidation of the
Company, shall be payable to Mr. Adarsh Sharma, an Insolvency Professional for carrying out
the liquidation process of the Company.
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RESOLVED FURTHER THAT the Directors of the Company be and is hereby severally
authorized to do all such things as may be necessary in this matter.”

FOR AGILION ENERGY PRIVATE LIMITED

=091 e
At éﬁm

Rajendra Narayan Pattnaik Osamu Iwamoto
(Director) (Director)
DIN: 10199267 DIN: 09154601

Date: October 10, 2023 Date: October 10, 2023
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GOVERNMENT OF TAMILNADU
MUNICIPAL ADMINISTRATION AND WATER SUPPLY DEPARTMENT
DHARMAPURI MUNICIPALITY, DHARMAPURI. Tender Notice
Roc.No. : 3610/ 2023 / E1 Form of contract: Item rate (Two cover system) Date : 10.10.2023
Bids are invited by the Commissioner, Dharmapuri Municipality or his authorized person for Comprehensive Under
Ground Sewerage Scheme to the leftout areas and added areas in Dharmapuri Municipality (Phase - 1
Collection System) at an estimate cost Rs.59.50 Crores under TNCRUDP Scheme 2023-2024. The bid documents
can be downloaded from the website https://tntenders.gov.in at free of cost. Submission of Online Tenders only to be
accepted. Amount of Earnest Money Deposit will be 1% of the value put to tender for the work.
Any additional / further details and conditions related to this tender can be had from engineering section of
this office on all working days during office hours. The tender without EMD will be rejected.
Important dates

smwei

ASANSOL DURGAPUR DEVELOPMENT AUTHORITY

(A Statutory body of the Govt. of West Bengal)

LINK iime

REGD. OFFICE : C-101, 247 Park
L B S Marg, Vikhroli West,

City Centre, Durgapur - 713216
(Ph.: 0343-2546716/6815)

N.L.T. No: - ADDA/DGP/ED/N-53/2023-24

Exe. Engr., ADDA, Durgapur invites Percentage Rate Tender

(ONLINE BID SYSTEM) for the works (1) Tender ID No.

2023_ADDA_591410_1. (2) Tender ID No. 2023_ADDA_591425_1.

(3) Tender ID No. 2023_ADDA_591451_1. For other details visit our

website www.addaonline.in or http://wbtenders.gov.in or contact
Exe. Engg. (Civil), ADDA, Durgapur. Sd/-

Exe. Engr., ADDA, Durgapur

Mumbai 400 083
Website : www.linkintime.co.in
CIN: U67190MH1999TC118368

ATTENTION INVESTORS
Kindly take note of the Change of

Address of our Vadodara Branch
Effective 16" October 2023 to:

17.10.2023 at 11.00AM
27.10.2023 at 11.00AM
t: 16.11.2023 at 2.00PM

L ]
Companies 1
, 2 | Date and time of Pre bid meeting
= 3 | Last date and time for downloading bid d.
I n I h 4 | Last Date and time for submission of bid d t ( Online submission) | 16.11.2023 at 3.00PM
5 | Date and time of opening of the Technical Bid 16.11.2023 at 3.30PM

In the event of specified date for submission of bids is declared as a holiday, bids will be received and opened on the next working day LINK INTIME INDIA PVT LTD
at the same time and venue. Date of opening of Price bid will be informed after scrutinizing the Technical bid to the eligible bidders. GEETAKUNJ,1, BHAKTI NAGAR SOCIETY
DIPR /5577 | TENDER / 2023 Commi Dharmapuri Municipality BEHIND ABS TOWER, OLD PADRA
ROAD, VADODARA —390015.

Tel No: 0265-3522099

Email: vadodara@linkintime.co.in

Bid Document download from

FORM G - INVITATION FOR EXPRESSION OF INTEREST FOR
ROLTA INDIA LIMITED

OPERATING IN INFORMATION TECHNOLOGY & INFORMATION TECHNOLOGY
ENABLED SERVICES AT PRIMARILY IN MUMBAI

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor Rolta India Limited
along with PAN/ CIN/ E:P-No. CIN: L74999MH1989PLC052384
2. | Address of the registered office Rolta Tower-A, Rolta Technology Park, 22nd Street
“r MIDC-Marol, Andheri (East), Mumbai-400093,
' ' Maharashtra, India
TATA CONSU LTANCY SERV'CES LlMlTED TATA 3. | URL of website http://www.rolta.com,
4. | Details of place where majority of Mumbai, Maharashtra
Registered Office: 9™ Floor, Nirmal Building, Nariman Point, Mumbai 400 021. Tel: +91 22 6778 9595 Fax: +91 22 6778 9660 |__| fixed assets are located ; _
e-mail: investor.relations@tcs.com website: www.tcs.com CIN: L22210MH1995PLC084781 g gj;zltlﬁ;'j::gigllt:eo;fmn?;’i‘np pmduets/adusfs;servlces g;‘;;i'gzﬁdoigx'gs:s_ NR7E3 Croresn
services sold in last financial year Financial Year 2021-2022; INR 28.81 Crores in
. . . s e . Financial Year 2020-2021
Extract of the audited consolidated interim financial results for the quarter ended September 30, 2023 % 7| Number of employees/workmer: Active Employees: 15
& crore) | 8| Further details i ing last available fil For financial of previous years-
Three month Six month Three month statem_ents (with sqhedules) of two years, lists http:'//www.rolga.com/investurs/annual-repons/
period ended period ended period ended of creditors are available at URL : E‘t)lrl'_lsm:iftl;o;r-n i process
September 30, September 30, September 30, 9. | Eligibility for resolution applicants For process related documents-
2023 2023 2022 under section 25(2)(h) of the http://www.rolta.com/cirp-process,
- Code is available at URL : (D: Title: Detailed Invitation for
Revenue from operations 59,692 1,19,073 55,309 of Interest)
3 110.] Last date for receipt of expression of interest | 28.10.2023, Saturday
Profit before tax 15,330 30,319 14,096 T1.| Date of issue of provisional list of 31.10.2023, Tuesday
Profit after tax 11,380 22,500 10,465 prospecti i i
- . 12. issi 1.
Total comprehensive income for the period 11,162 22,362 10,538 tﬁ%;?;ﬁ:%surmggg: ﬂ; 05.11.2023, Sunday
|| objections to provisional list
Paid up equity share capital (Face value: %1 per share) 366 366 366 13.| Date of issue of final list of 07.11.2023, Tuesday
. ) L || prospective resolution applicants
Total reserves (including non-controlling interests)* 90,840 90,840 89,480 14.| Date of issue of information 31.10.2023, Tuesday
Earnings per equity share:- Basic and diluted (%) 31.00 61.26 28.51 :g::l“(;’s':’f’;‘:‘:;“s';:g:‘:g&"ng’f;’ixa""
*Balances for three month and six month period ended September 30, 2023 represent balances as per the audited consolidated balance sheet for 5 [ast:iate-forsubmilssion ofl 30112023 Thursda
the year ended March 31, 2023 and balances for three month period ended September 30, 2022 represent balances as per the audited consolidated ' resolution plans (th.etir.nelineys given inyall of the above is subject to
balance sheet for the year ended March 31, 2022 as required by Securities and Exchange Board of India (Listing Obligation and Disclosure Requirements) Hon’ble NCLT allowing application seeking extension
Regulations, 2015 of 60 days in the CIRP of the Corporate Debtor)
’ : 16.| Process email id to submit EOI roltaindia.cirp@gmail.com

Extract of the audited standalone interim financial results for the quarter ended September 30, 2023 Sd/-
[ crore) Date:13.10.2023 Dr. CS Adv Mamta Binani (Resolution Professional (RP))

" Place: Mumbai Registration No.: IBBI/IPA-002/1P-N00086,/2017-18/10227
Three month Six month Three month Registered Address: Second Floor, Nicco House, 2 Hare Street Kolkata 700001, West Bengal
period ended period ended period ended For Rolta India Limited
September 30, September 30, September 30,
2023 2023 2022
FORM A
Revenue from operations 50,165 1,00,027 46,819
) P PUBLIC ANNOUNCEMENT
Profit before tax 14,444 28,376 13,303 (Regulation 14 of the Insolvency and Bankruptcy Board of India
Profit after tax 10,929 21413 10,059 (Voluntary Liquidation Process) Regulations, 2017)
Total comprehensive income for the period 10,861 21,463 10,169 FOR THE A NTION G HE AKEHOLDER
AGILION ATE LIMITED
Notes: RELEVANT PARTICULARS
. . . . . B 3 . . . . 1.| Name of Corporate Person AGILION ENERGY PRIVATE LIMITED
Companles, Monday to Saturday 1. The audited consolidated financial results and audited standalone financial results have been reviewed by the Audit Committee and approved 5 [uto of ncomamton of comorae ™| Noverbe: 0, 2017
by the Board of Directors at its meeting held on October 11, 2023. The statutory auditors have expressed an unmodified audit opinion on these Person
results. 3. Authority under which corporate Registrar of Companies, Delhi.

person is incorporated / registered
4. | Corporate Identity Number of
Corporate Person

Address of the Registered Office and
Principal Office Of Corporate Person

To book your copy, 2
sms reachbs to 57575 or
email order@bsmail.in

On April 21, 2022, Epic invoked payment of 31,163 crore (US $140 million) out of 3,655 crore (US $440 million) Letter of Credit provided as
security, towards compensatory damages awarded by the District Court and confirmed by the Appeals Court. On July 1, 2022, the District Court
passed an Order affirming the punitive damages at 31,163 crore (US $140 million). The Company’s second appeal in the Appeals Court to reduce 5.
the punitive damages subsequently affirmed by the District Court was disposed on July 14, 2023, with a re-affirmation of the District Court order
awarding punitive damages of 31,163 crore (US $140 million). The Company had already filed a petition to the Supreme Court to review the
entire judgement including both the compensatory and punitive damages re-affirmed by the Appeals Court. The Company carries a provision of
%208 crore (US $25 million) towards punitive damages. Pursuant to encashment of the Letter of Credit towards compensatory damages, the value
of Letter of Credit made available to Epic stands reduced to 1,263 crore (US $152 million).

U40106HR2017FTC071340

Registered office : Unit No. 302-303, Paras Trade
Centre, Gwal Pahari, Gurgaon, Haryana,

India, 122011

Principal Office : HIG4, BDA COLONY, JAYADEV
VIHAR, BHUBANESWAR, Orissa, India, 751013
10" October, 2023

6. | Liquidation commencement date of
Corporate Person
Name, address, email address,

i i i interim divi i 7 Name Adarsh Sharma

3. The Board of Directors at its meeting held on October 11, 2023, has declared an interim dividend of ¥9.00 per equity share. tele_phoqe number and the_ . Regsiatormumba T T8y P OOLIPPOLE58/

4. The Board of Directors at its meeting held on October 11, 2023, has approved a proposal to buy-back upto 4,09,63,855 equity shares of the registration number of the liquidator || ¢ | jquidator 2018-2019/12045
Company for an aggregate amount not exceeding 317,000 crore being 1.12% of the total paid up equity share capital at ¥4,150 per equity share Address J6A Kailash Colony, New
subject to approval from shareholders. Delhi-110048

Telephone Number +919810074285
° 5. The above is an extract of the detailed format of financial results filed with the Stock Exchanges under Regulation 33 of the Securities and Exchange Email registered with | adarsh@adarshca.com
B St d d Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format for three month and six month period ended IBBI
uSlneSS an ar September 30, 2023, are available on the BSE Limited website (URL: www.bseindia.com), the National Stock Exchange of India Limited website Email on which claims | volliq.aepl@gmail.com

(URL: www.nseindia.com) and on the Company’s website (URL: www.tcs.com/investors). have to be sent adarsh@adarshca.com

8. | Last date for submission of claims 08" November, 2023

Notice is hereby given that AGILION ENERGY PRIVATE LIMITED has commenced
voluntary liquidation on 10" October, 2023
The stakeholders of AGILION ENERGY PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before 08" November, 2023, to the liquidator at the
address mentioned againstitem 7.
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
of false or misl proofs of claims shall attract penalties.
Adarsh Sharma
Liquidator of AGILION ENERGY PRIVATE LIMITED
Registration No. IBBI/IPA-001/IP-P01256/2018-2019/12045
Date: 13"October, 2023 AFA valid up-to 15-11-2023
Place: New Delhi

For and on behalf of the Board of Directors

Insight Out

Mumbai
October 11, 2023

K Krithivasan
CEO and Managing Director
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URBANEXT’23 AND UNNOVATIONS’23 6TH & 7TH OCTOBER 2023
INTERNATIONAL CENTER - I, XIM UNIVERSITY CAMPUS HABITUX I xesonay KESORAM INDUSTRIES LIMITED
he student association of the School'of Speech’ an.d . ‘Mayor’s Discour§§’, urban Regd. Office : 9/1, R. N. Mukherjee Road, Kolkata - 700 001
Human Settlements (SHS), XIM University, quizzes ‘Quizzite’ and “Urban Trivia', essay CIN : L17119WB1919PLC003429 | Phone : 033 2242 9454, 2243 5453, 2213 5121
Bhubaneswar, hosted two Student Fests writing in ‘Urban Saga, de\./elop.lng ideas for Email: corporate@kesoram.com | Website : www.kesocorp.com
UrbaneXt'23 and UNNOVATIONS’23 on 6th greener and sustainable habitats in the ‘Dream
and 7th October 2023. The two annual urban  City’, and ‘Solve for Tomorrow’ exercises, and Extract of Standalone and Consolidated Unaudited Financial Results for the quarter and six m
ideas fests invite school students and college making products out of waste in ‘Re-Use’.
students respectively to engage and ideate on  Competitions like urban theme and issue-based S ST % [Crores
urban sustainability challenges through a photography, face painting and dances were Corresponding| ear fo Date Corresponding| Year o Date
variety of academic and cultural competitions. also creative ways of stimulating urban thinking Sl. . Current | Preceeding | three months | for current | Year to Date Current | Preceeding | three months | for current | Year to Date
Dr Kajri Misra, Dean of the School of Human among the participants. The Fest was No. Particulars three three ended | period | forprevious | Previous | three three ended period | for previous | Previous
§ - g . L. months months  [in the previous| ended period year months months | in the previous| ended period year
Settlements, opened the events by explaining organised by the Habitux Organising ended ended year 30-Sept- ended ended | ended ended year 30-Sept- ended ended
the crucial role of cities in achieving global Committee comprising Ms Baivaba Swikruti 30-Sept-23 | 30-June-23 | 30-Sept-22 " 2023 30-Sept-2022 | 31-Mar-23 | 30-Sept-23 | 30-June-23 | 30-Sept-22 2023 30-Sept-2022| 31-Mar-23
. - . A (Unaudited) | (Unaudited) | (Unaudited) |(Unaudited)| (Unaudited) i (Unaudited)| (Unaudited) | (Unaudited) |(Unaudited)| (Unaudited) i
sustainability, and the need for youth to Dash (HabituX Student Co-ordinator), Mr . — - ) | (Audited) |{ d 1 — - (Audited)
consider how they could contribute to resolving Siddharth Dash (Deputy Co-ordinator and 1 | Total Income from Operations 907.92 958.44 799.23| 1,866.36| 1,647.68 [3,603.93| 965.46| 1,006.04 860.36| 1,971.50| 1,777.56| 3,848.31
urban resilience and sustainability issues. Over Treasurer), Ms Nadiya Chloe Heinriques 2 | Net Profit/ (Loss) for the period (before Tax and Exceptional items) (*) @r2a)|  0an|  w@esy)| e (oen| (3313 (roeo) @523  (67.39)| (106.13)] (14873)| 211.73)
200 students across the country registered in  (Student Secretary, SHS). - - —
the various competitions, including ‘Mayoral 3 | Net Profit/ (Loss) for the period before tax (after Exceptional items) (*) (47.24) (10.47) (49.62)| (57.71)| (110.97)]| (306.20)| (70.90)| (35.23) (67.39)| (106.13)|  (148.73)| (384.80)
4 | Net Profit/(Loss) after tax for the period (after Exceptional items) (*) (34.71) (768)|  (41.28)| (4239)|  (82.54)| (11567)| (58.37)| (32.44) (59.05)| (90.81) (120.30)| (194.27)
ASTHA AV|SHEK - 2023 5 | Total Comprehensive Income for the period [Comprising Profit/ (Loss) for
ASTHA School of Management has conducted  practices of ASTHA School of Management the period (after tax) and Other Comprehensive Income (after tax)] (34.51) (8.01) (41.28)| (42.52) (82.54) | (110.48)| (58.55)| (32.77) (58.71)| (91.32)]  (119.63)| (189.85)
ASTHA AVISHEK, the induction program while delivering the Welcome Note. Prof (Dr) 6 | Paid up Equity Share Capital 310.66| 31066|  310.66| 310.66| 310.66| 31066 310.66| 310.66|  310.66| 31066  310.66| 310.66
for newly joined MBA students. Sri S. K. Sharmila Subramanian, Principal, presented TR ndina Revaluation R 747 16243
Priyadarsi, IPS, Commissioner of Police, the Annual Report of the institute by eserves (excluding Revaluation Reserve) . i} - - - : i} i} - - - :
Bhubaneswar-Cuttack Twin-City, addressing highlighting the achievements of the institute in 8 | Securities Premium 1,259.68| 125068 1,259.68|1,250.68| 1,259.68 |1,259.68| 1,259.68| 1,250.68| 1,259.68| 1,259.68| 1,259.68| 1,259.68
the congregation as Chief Guest, captivated the last academic year. Astha Darpan 9 | Net Worth 60265| 637.16]  615.29| 60265 61520| 645.24| 337.37| 39593|  44106| 337.37| 44106 42873
everybody with his wonderful deliberation on (Volume - 11) - the annual newsletter of the - -
divinity in education leading to employability. _institute was released. 10| Outstanding Debt excluding Preference Shares 1781.73| 1701.60| 1,638.77|1,781.73| 1638.77 [1694.60( 1,980.26| 1,895.56| 1,850.63| 1,980.26| 1,850.63| 1,898.52
Padmashree Dr lleana Citaristi graced the 11| Outstanding Redeemable Preference Shares (including Optionally
program as the Guest of Eminence and Dr Convertible Redeemable Preference Shares) 3906 3821 430 39.06 430| 3737] 309.08] 3821 430  39.06 430| 3737
Ashok Mangaraj mesmerised the young
audience by connecting Indian mythology with 12| Debt Equity Ratio 3.01 272 266  3.01 266 268 530 440 383 530 383 410
modern-day management practices as the 13| Earnings Per Share (of Rs. 10/- each) -
Chief Speaker. Dr Bankim Mohanty, Executive -
Directorpcum Secretary, reflected {m the best 1. Basic: (Rs) (1.12) (0.25) (152)| (1.36) (320)| (407)| (1.88)] (1.04) 218) (292 (4.66)| (6.83)
2. Diluted: (Rs) (1.12) (0.25) (152)| (1.36) (320)| (407)| (1.88)] (1.04) 218) (292 (4.66)| (6.83)
GlM GELEBRATES “AAGAMAN_2023” 14| Capital Redemption Reserve 3.59 3.59 3.59 3.59 3.59 3.59 3.59 3.59 3.59 3.59 3.59 3.59
Bhubaneswar, 27/9/2023: Global Institute of ~students to bring glory for the state and nation 15| Debenture Redemption Reserve Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
C'\)/Ianagemem(GlM), Bhubaneswar Observfed Ehrfiugh achieving academiC( exce"encej grOf 16| Debt Service Coverage Ratio 1.49 1.27 056 136 065| 129 112 1.03 044 107 054 110
its Orientation programme “Aagaman-2023” for  (Dr) Munmun Mohanty, Dean (Academics), GIM - -
the newly joined batches of MBA and MCA presented the Guest Introduction speech while 17| Interest Service Coverage Ratio 0.82 114 0.7 0.98 0.67 0.88 0.68 0.97 0.61 0.82 0.56 0.76
students. The event was inaugurated and Prof Bipul Kumar, Dean(Administration) *Exceptionalitems adjusted in the Statement of Profitand Loss in accordance with Ind AS.
graced by Smt. Aparajita Sarangi, Honourable delivered the official vote of thanks. The Note:
Member of Parliament, Bhubaneswar as the Afternoon session was marked with an )
Chief Guest who inspired the students with her Interactive session between the Senior faculty a) The above is an extract of the detailed format of Financial Results for the quarter and six months ended September 30, 2023 filed with Stock Exchanges under Regulation 33 and 52 of the SEBI (Listing Obligations and
enlightening and insightful words. The session members of GIM and newly students. Disclosure Requirements) Regulations, 2015. The full format of the Financial Results for the quarter and six months ended September 30, 2023 along with the disclosures under Regulation 52(4) of SEBI LODR are available
was  chaired by_ the Dlrector of GIM, _CA A on stock exchange websites (www.nseindia.com, www.bseindia.com and www.cse-india.com) and on the Company’s website at www.kesocorp.com.
Sangram Keshari Patnaik, Mr Manas Ranjan
Mandhata, Head, Corporate HR, Maithan Steel b) Theabove results have been reviewed by the Audit Committee and approved by the Board of Directors of the Company at their meetings held on October 12, 2023.
Ltd., Jajpur as Guest of Honour, and the By Order of the Board
Principal of the institution, Prof (Dr) Narendra Place : Kolkata P.Radhakrishnan
Kishore Mishra. The speakers motivated the Date : 12" October, 2023 Whole-time Director & CEQ
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ADITYA BIRLA HOUSING FINANCE LIMITED

Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266
Branch Office- G Corporation Tech Park, Kasarvadavali, Ghodbunder Road, Thane -400607 (MH)

Farm Mo, 3 [See Regulation=15 (1)(a)] / 16{3)

E DEETS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

1st Floor SC0O 33-34-15 Sector-1T A, Chandigarh (Additional

DEMAND NOTICE
(under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)

SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from Aditya Birla Housing Finance Limited (ABHFL),
their loan accounts have been classified as Non-Performing Assets in the books of the Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section
13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said borrowers thereby call-
ing upon and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate on the aforesaid amount and incidental expenses, cost, charges etc. V5
as stated in the said demand notices. However, the demand notice is also being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules):

Space allotted on 3rd & 4th Floor alsa)

Casze No.: DAT432023

Summons under sub-section (4) of section 19 of the Act, read with
sub-rule [24) of rule 5 of the Delt Recovery Tribunal [Procedurs)
Rules, 1953.

INDIAN OVERSEAS BANK Euh. Mo 20816

SHASHI BHUSHAN

To
A [
ﬁt Name and Address Borrower/ Co-Borrower and Guarantor / NPA Date &arffaﬁa D?;:::j(:‘lu;ii:/p:sr ADTY COMMUNICATION PYTLTD
Co-Guarantor & Loan A/C No. Notice on Date THROUGH ITS DIRECTOR 8 8 BASEMENT FLOOR JAMNGOURS MAIN
1 [1. Ashvani Kumar First Floor, Plot No. B-18/14 & 15, B-Block, DIf Ankur Vihar, Village-Saddulabad, Pargana-Loni, Ghaziabad, Uttar | 01-10-2023 | 09.10.2023| Rs. 16,87,317/- (Rupees VEATHURARLIABNEN DELNLDELHETIGU
Pradesh-201102. 2. Laxmi Gautam First Floor, Plot No. B-18/14 & 15, B-Block, DIf Ankur Vihar, Village-Saddulabad, Pargana-Loni, Sixteen Lakh Eighty Seven SUMMON
Ghaziabad, Uttar Pradesh-201102. 3. Usha Rani First Floor, Plot No. B-18/14 & 15, B-Block, DIf Ankur Vihar, Village-Saddulabad, Thousand Three Hundred WHEREAS, OAT4¥2023 was listed befors Honbée Presiding Cfficer

Pargana-Loni, Ghaziabad, Uttar Pradesh-201102. 4. Ashvani Kumar Flat No. B-18/14-15, DIf Ankur Vihar, Sahibabad, Ghaziabad-
201005. 5. Laxmi Gautam Flat No. B-18/14-15, DIf Ankur Vihar, Sahibabad, Ghaziabad-201005. 6. Usha Rani Flat No. B-18/14-15,
DIf Ankur Vihar, Sahibabad, Ghaziabad-201005 7. Ashvani Kumar C/O Sharma Garments, Ground Floor, Shop No. 2 At, 2301/1, Ram
Nagar Extn. Mandoli Road, Shahdara, North East Delhi, Delhi-110032.

Loan Account No. LNDELOHL-06220134607 & LNDELOHL-06220134608

Seventeen Only) by way of
outstanding principal, arrears
(including accrued late
charges) and interest till
04.10.2023

WHEREAS this Hon'ble Tribumal 15 pheased to msue summons’ notice on the
said Appdication under saclion 18[4) of tha Act (O8] fiked againsl you for

ete. annexed ]

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Residential First Floor (Mig), Without Roof Rights, Constructed On Plot No- B-18/14
& B-18/15, Admeasuring 60.24 Sq. Mtr., In The Residential Colony DIf Ankur Vihar, Hadbast Gram Saddulabad, Pargana Loni, Ghaziabad-201102, And Bounded As:- East: Vacant Plot West:

Vacant Plot North: Road 30 Ft. Wide South: Other Property.

Im aceordance with sub-seclion [4) of section 19 of tha Act, you, the defendants
are directed as undear:-
(1) 1o show cause within thiry days of the servce of summons as o why rellef

Delhi, Delhi-110085. 2. Bhanu Priya 3rd Floor, Property/Plot No. 319, Block-E, Pocket-19, Sector-3, Residential Scheme Rohini, Rohini,
North West Delhi, Delhi-110085. 3. M/S Ms Enterprises 3rd Floor, Property/Plot No. 319, Block-E, Pocket-19, Sector-3, Residential
Scheme Rohini, Rohini, North West Delhi, Delhi-110085. 4. Manjeet Sahabdin A-149 Left Side Portion Of 3rd Floor, Sundershan Park,
West Delhi, Delhi-110015 5. Bhanu Priya A-149 Left Side Portion Of 3rd Floor, Sundershan Park, West Delhi, Delhi-110015 6. M/S Ms
Enterprises A-149 Left Side Portion Of 3rd Floor, Sundershan Park, West Delhi, Delhi-110015 7. Manjeet Sahabdin 228, Phase-4 Dda,
Sector-26, Rohini, North West Delhi-110042. 8. M/S Ms Enterprises Wz-500/A, 3rd Floor, Basai Darapur, North West Delhi, New Delhi,
Delhi-110015. 9. Manjeet Sahabdin, C/O M/S Ms Enterprises Wz-500/A, 3rd Floor, Basai Darapur, North West Delhi, New Delhi, Delhi-
110015. Loan Account No. LNDELPHL-06190052230 & LNDELPHL-06190052231

2 1. Manjeet Sahabdin 3rd Floor, Property/Plot No. 319, Block-E, Pocket-19, Sector-3, Residential Scheme Rohini, Rohini, North West| 03-10-2023

09.10.2023 | Rs. 21,14,782.16/- (Rupees
Twenty One Lakh Fourteen
Thousand Seven Hundred

Eighty Two and Sixteen Paise
Only) by way of outstanding
principal, arrears (including
accrued late charges) and

interest till 06.10.2023.

prayed for should nol b granbed;

(i} to disclose particulars of propertses or assets other than properties and
assefs specfied by the applicent under serial number 34 of the origingl
Applicaton;

(i} you are restrained from dealing with or disposing of sscured ass=ei= or such
ather assets and properlies disclosed under senal numbss 34 of the ariginal
application, pending hearing and disposal of the application for altachment of
propardies,

{iv) you shall not transfer by way of sale, lease o ofhensise, except in the

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Entire Third Floor (With Roof Rights) Of Free Hold Built-Up Property Bearing No. 319,
In Block And Pocket- E-19, Sector-3, Area Measuring 25.90 Sq. Mtrs., Situated In The Layout Plan Of Rohini Residential Scheme, Rohini, Delhi-110085, And Bounded As:- East: Property No. 323

West: Property No. 320 North: Open South: Property No. 322.

ordinary course of e busingss any of the aasets over which secunly interast is
crealad and’ or olher assals and proparies spaciied or @sclosad undar serial
number 3A.of the original application without the prior approval of the Tribwnal;

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together with further interest thereon plus cost, charges, expenses, etc.
thereto failing which we shall be at liberty to enforce the security interest including but not limited to taking possession of and selling the secured asset entirely at your risk as to the cost and consequences.
Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the aforesaid secured assets without prior written consent
of the Company. Any contravention of the said section by you shall invoke the penal provisions as laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard.
Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred by ABHFL are tendered to ABHFL at any time before
the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL, and no further step shall be taken by ABHFL or transfer or sale of that secured asset.

(v you shall be llable to account for the sale proceeds realised by sabe of
secured assels of other assels and propories in e ordinary course of
business and deposil such =ale proceads in the account maintained with the
bank or financial insfitutions holding security Interest gver such asssais,

You ane alss direcled (o Nile the writlen stateman] with a copy thereol fumished
bo e applicant and ko appear befora Registrar on 15 023024 at 10,30 AM.
failing which the applcation shall be heard and decided inyour bsence.

Date: 13.10.2023
Place: DELHI

Sd/- Authorised Officer
(Aditya Birla Housing Finance Limited)

Given under my hand and the seal of this Tribunal on this date: 11/10/2023,
Signature of the Officer Authorised to issue summons

L

TATA

TATA CAPITAL HOUSING FINANCE LTD.
Registered Address: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai - 400013.

Branch Address: TATA GAPITAL HOUSING FINANGE LIMITED, B-36, 15t & 2Nd Floor,
Lajpat Nagar - Part 2, Above Hdfc Bank, New Delhi 110024.

MNOTICE FOR SALE OF IMMOVAEBLE PROPERTY
(Under Rule 9(1) of the Security Interest (Enforcement) Rules 2002)

E-Auction Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets amd
Enforcement of Sacurity Interest Act, 2002 read with proviso to Rule 5{1) of the Security Interest (Enforcement) Rules, 2002

Motice 15 hereby grven fo the public in general and i particular to the below Bomower and! Co- Bormower or their legal
heirairepresentatives (Borrowers) in particular that the below described immovable property mortgeged o Tata Capital Housing Finance
Lid. {TCHFL}, the Possession of which has been taken by the Audhonsed Officer of TCHFL, will be sold on 30-10-2023 on "As is where
is" & "Az iz what is" and "Whatever there is" and without any recourse basis”. for recovery of outstanding dues from below
mentioned Borrower and Co-Bormowers. The Reserve Price and the Eamest Money Deposit is mentionsd below. Notice is hereby given
that, in the abzence of any postponameant! discontinuance of the sake, the said securad asset | property shall be sold by E- Auclion at 2.00
P-M. on the said 30-10-2023. The sealed envalopa confaining Demand Draft of EMD for participating in E- Auction shall ba submitted to
the Authorsed Officer of the TCHFL on of before 28-10-2023 till 5.00 PM at Branch address TATA CAPTTAL HOUSING FINANCE
LIMITED, B-35, 1514 2Nd Fleor, Lajpat Nagar - Part 2, Abova Hdfc Bank, Mew Dalhi 110024..

Thezale of the Secured Assel Immovable Property will b2 on “as iz where condition is” as per brief particulars described herein befow

Sr.| Loan | Name of Borroweris)/ Co- Amount as per Resarve Earnest Possession
No| Alc. No| horrower|s)Legal Heir(s) | Legal Demand Netice Price Maney Types
and | Representative/ Guarantor(s)
Branch|
9. | 9556 | Lale Mr. Raman Lal Fippal Sio Mr. Ram Rs, 1,02.23,225/-| Bs 6750000 | Rs &75000- | Physcal
220 | Babu Pippal - Through His Legal Heirs {Rupees One Crores | (Rupees Sixdy |  (Rupess Six
Mrs. Maya Devi Wio Late Mr. Raman Lal | Two Lakh Twenty | Seven Lakh Lakh Sevanty
Fippal - Legal Hear, Mr. Dharma Veer Sio | Three Thousand Two | Fifty Thousand | Five Thousand
Late Mr. Raman Lal Pippal - Legal Heir, Mr. | Hundred Twenty Five Onily] Only)
Heman! Kumar $/o Late Mr, Rarnan Lal Cnly)
Pippal - Lagal Hew, Mr. Jilandra Kumar 5o | ceemeeemeees
Late Mr. Raman Lal Pippal - Legal Heir 0052022

Description of the Immovable Proparty: Al that is Piace & Parcals of Residantial Plot {68 x43'), Admeasuring 328 5q.Yds. e, 274.24
Sq. Mirs.. Comprised inKhasra Mo, 33701, Situaied at Mauja Naraich, Locality known as Sali Nagar, Tehsil Eimadpu, District Agra {Uttar
Pradesh), with all common amenities mentioned in Sale Deed. Bounded - Easl:- House of Kitab Singh, West - Road 20°, North ;- House
of Bhagwan Singh, South : -Street 05'

10, | 366 | Mr. RAJEEY AGARWAL. Mr, BHAGWAN Rs. 64,85 4500 (Rupees Sixly Rs. Rs. Phyzical
631 | DAS AGARWAL | Mrs. USHA AGARWAL Four Lakh Eighty Five Thousand | 50.00,0005 | 5,00,000/-
T | Mr. RAMA SHANKER AGARNWAL Four Hundred Fifty Only) (Rupses {Rupees
M/S RAMA SHANKER AGARWAL & Co e Fifty Lakh | Five Lakh
ITHROUGH TS DIRECTORS/PARTHERS. 11-12-2019 Only) Oy

5r.| Loan | Name of Borrower(s) | Amount as per Reserve Earnest | Possession
No| Alt. |Co-borrower(s)Legal Demand Notice Price Money Types

No and | Heir(s) | Legal

Branch| Representativel

Guarantor(s)

1. | TCHHF | Mr. Surender Gupta Rs, 749061 /- (Rupees Seven Lakh Forty Rs. Rs, Symbalic

039800 | Alias Surender Garg Nine Thousand Sity Ona Only) is due and| 40,000000- | &00,000-

Q10008 | S/o Mr. Madan Lal payable by you undar Loan Account Mo.| (Rupees (Rupees

4833 & | Gupla TCHHFO3%A000100084633 and an amount of Rs.| Fory Lakh | Four Lakh

TCHHF | Mrs. Anu Gagla Alias | 666,774 - (Rupees Six Lakh Sidy S Thousand | Only) Cinly)

039900 | Anu Garg Wit hr Seven Hundred Seventy Four Only) is due and

010008 | Surender Gupta Alias payable by you under Loam Account Mo,

4839 & | Surender Garg TCHHFO3%A000100084633 and an amount of Rs,

TCHHL 41,89 648 /- (Rupess Forly One Lakh Eighty Mine

(38500 Thousand Six Hundrad Forty Mine Only) i dua and

A10008 payable by you under Loan Account Mo,

4838 TCHHLO399000100084838 ie. tolaling to Rs.

56, 05,464 /- (R, Fifty Six Lakh Five Thousand Four
Hundred Eighty Four Cinity)
14112022

Description of the Immovable Property: Item No.1- A% That Commercial Property (Office No. 9, Upper Ground Floor’ Basement, area
Admeasuring 275.83 5q. fl. i.e. 25.62 5. Mtr. Measuring east towast 106 Feet, north fo south 26.3 Feet, having super build up area of
300 5q. i e, 2786 Sq. Mir. Sduated at Commercial Plot Mo, 2, Sduated al Vishwakarma Plaza, Secior 16-B, Sikandara Yojna, Pamdi
Deen dayal Upadhyaya Puram, Lohamandi ward, Tehsil and Distrct Agra, U.P-282007, With common amenities written in the Sale
Desd. Bounded inthe Manner as Follow, Morth:  Exitand Comman Passage; East; Wallof Shop/Unit No. 8; West: Wall of ShapUnil No,
10; South; Seller property,

Item Mo.2- All That Commercial Property 'Office Mo, B, Upper Ground floor/Basemeand, area Admeasuring 275.83 5q. it i.e. 25.62 50, Mir,
Measuring east io west 10.6 Feet, north to south 26.3 Feet, having super bulid up area of 300 Sq. & i.e. 2786 Sq. Mir. Siluated af
Commercial Plot Ne. 2, Siluated al Vishwakarma Plaza, Seclor 16-B, Sikandara Yojna, Pandit Deen dayal Upadhyaya Puram,
Lohamandi Ward, Tehsil and District Agra, U_P-282007. With common amanities writhen in the Sale Deed. Bounded in the Manner as
FofowMorth;  Exit and Common Passage; East Wall of Shop/Unit o, 7, West Wall of ShopUnit Mo, 9; South: Seller property;

11.| TCHH | Mr. Pawan Kumar Sfo Mr, Arfjun | Rs, 14,20,553/- (Rupees | Rs, 1075000~ | Rs 1.07500- | Physical
L0370 | Singh, Mrs. Pushpa Devi Wio | Fourteen Lakh Twenty Thousand | (Rupees Ten (Rupees One
00010 | Mr. Pawan Kumar, Mr. Arjun Five Hundred Fifty Thraa Cnly) Lakh Seventy Lakh Saven
00719 | Singh S/o Mr. Jawshar Singh | = e Five Thousand | Thousand Five
T3 20-12-2021 Only) Hundred Only)

Description of the Immovable Property; All piece & parcels of Residential House built up on Plot Mo, 234 (Parl of Plot Mo, 25),
Admeasuring 63 5. Yds. .2 52 67 Sq. Mirs,, Comprised in Khasra No. 32, Siuated at M.L. Estate, Mawa Kaulakkha, Tehsil & District
Agra, Ltar Pradesh. Bounded - East: - Road & Exit 20" Wide, West - Plol No. 22, North - Plod No. 25, South - Plot Bo, 24

Description of the Immovable Property: All piece & parcels of; 1. Entire Freehold Second Floor (Without Roof Rights) of Entire Built Up
Freehold Residential Property bearing Mo, 206, Along with the propartionate freehold rghts of the land under the said property,
Admaeasuring 32 3q, Mirs., Situated in Layout Plan of Rohini Residential Scheme, Pockeat - 04, Sactor - 25, Riohind, New Dedhi - 110085,
with all cornmon amenifies mentionad in Sale Deed. Boundarnies: - East=Plot Mo, 207, Wast=PlotNo. 205, Morth = Enfry, South = PiotNo.
Z£35. 2. Endire Freehold Second Floor (Without Roof Righis) of Entire Buiit Lip Freehold Residendial Property bearing Mo, 207, Along with
the proportionate freehold nghts of the |and under the said propery, Admeasunng 32 Sq. Mirs., Stuated in Layout Plan of Riohini
Resdential Scherme, Pocket—04, Sactor— 25, Rohini, New Delhi - 110085, with all comman amenities mentionesd in Sales Dead,
Boundarnies: - East = Plot No. 208, Wesl = Plot Mo, 208, Morth = Eniry, South = Plot No. 234,

12.| TCHHLO3 | Mr. Neersj Agrawal Sio Mr Rs. 2297714/ Rs.20,60, 000 Rs. 2,06 000- Physical
TO000100 | Mohan Lal Agrawal,, Mrs, Pooja (Rupses Twenty Lakh | (Rupees Twao Lakh
074729 | Goyal Wip Mr. Neeraj Agrawal, 23-08-2022 Sixty Thousand Only) | Six Thowsand Only)

Description of the Immovable Property; A% piece & parcels of Residential Flat bearing Ne. 108 a1 Third Floor of Mullistorey Ressdential
Building bearing MC MNo. J36003AM1, Admeasuring Built Up Area 46.67 Sq. Mirs., Super Bust Up Area 622 5q. ft. i.e. 57.78 Sq. Mirs.,
Compnsed m Khasra Mo 1514, Siluated at Shn Krishna Gold Residency, Bakeshwar Kunj, Mauja Ghatwasan (Oid Abadi), Ward
Hariparvat, Tehsil & Destrict Agra - 282005 (LUttar Pradesh), with all comrmon amenibes mentioned in Sale Deed. Bounded - East - House
of Santosh Sharma, West - Corridor & Exif, Noeth - House of Kailash Chandra Jain, South: -House of Gouray Sharma,

2. | 9830 | MRS. BHARTI TOMAR, Rg, 20 82 606/ Rs. 20,590,000/ (Rupeaes
227 | ME.YOGESH BUMAR | 5o s anme Twenty Lakh Ninady Two Lakh Ning
Thousand Only} Thousand Only)

Re, 209,000/ [Rupees Physical

Description of the Immovable Property: All that piece and parcal of the residential House Mo, 26876 - A LIG (FF, Housing Board
Calony, Sector = 3, Faridabad, Tehsil Ballabgarh, Dist. Faridabad (Hr.) mearuring 14.81 5q. Yards vid registered Sal Deed bearing Mo.
3907 Dated 20.06.2012 office of Sub Registrar Ballabgarh

13.| 10563 | ME. OMEAR Rz 2043780~ (Rupepes Twenly R, 13,60,000/- Rz, 1,36,000/- Physical
959 MES. Lakh Forty Three Thousand [Rupees Thirtean [Rupess Ong
CHANDRARALA Seven Hundred Exghty Only) Lakh Sixfky Lakh Thirty Six
13122021 Thousand Only) | Thousand Oniy)

Description of the Immovable Property: ALL PIECE AND PARCEL OF THE PROPERTY RESIDENTIAL Piot from Part of Khasra Mo,
30111, Mohallaa/Villege- Karampur Chaudhary, Bareilly, Uttar Pradesh- 243001 with area of 66.88 50. MTR. Bounded - East ;- 10 Fest
wide Road, West - Plol Leeladhar and Badam, North - Plot of Sallar, South - Plot of Mrs. Ruma Singh

OFFICE OF THE RECOVERY OFFICER-II

DEBTS RECOVERY TRIBUNAL-IIl, DELHI
OR, JEEVAN TARA BUILDING, PARLIAMENT STREET, PATEL CHOWK,
NEW DELHI-110001

CORRIGENDUM E-AUCTION SALE NOTICE
R.C. No. 29/2020 Dated : 03.10.2023

PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO
THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY OF DEBTS DUE TO
BANK AND FINANCIAL INSTITUTIONS ACT, 1993

PUNJAB NATIONAL BANK & ORS. VS M/S E.E. (INDIA) LIMITED AND ORS.

This is with reference to the E-AUCTION SALE NOTICE, E-AUCTION DATE: 15.11.2023,
03.30 PM to 04.00 PM for the A/c of M/S F.E.(INDIA) Ltd. published in this newspaper on
25.09.2023 for sale of properties through e-auction.

In this notice Date of E-auction was published, is changed due to invitable circumstances.
So, please read the Revised Dates as below:
Date of E-auction: 16.11.2023, instead of 15.11.2023

All other terms and conditions shall remain same as published in the newspaper in
English "Financial Express" and Hindi "Jansatta" 25.09.2023.

Given under my hand seal on this 03rd day of October, 2023.
-

T (NISHITOSH KUMAR PANDEY)
“_.~ RECOVERY OFFICER-II, DRT-III, DELHI

g, Aditya Birla Housing Finance Limited

" % CAPITAL W Registered Office- Indian Rayon Compound, Veraval, Gujarat —
362266 Branch Office- Aditya Birla Housing Finance Limited | D-
17, Basement, Sector 3, Noida, UP 201301

APPENDIX IV[See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]
POSSESSION NOTICE(for Immovable Property)
Whereas the undersigned being the authorized officer of Aditya Birla Housing Finance
Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 15-05-2021 calling upon the borrow-
ers Rahul Kashinath Thombare mentioned in the notice being of Rs. 41,05,997.76/-
(Rupees Forty One Lacs Five Thousand Nine Hundred Ninety Seven and Seventy
Six Paise Only) within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and to the public in general that the undersigned has attempted to take the
possession of the property but were unable to do so as there were restrictions from the
borrower.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs. 41,05,997.76/- (Rupees
Forty One Lacs Five Thousand Nine Hundred Ninety Seven and Seventy Six Paise
Only) and interest thereon. Borrower’s attention is invited to the provisions of Sub-sec-
tion 8 of Section 13 of the Act., in respect of time available, to redeem the secured
assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All That Piece and Parcel Of Flat No. 2302, Measuring 1290 Sq. Ft , Super Area , On
the 23rd Floor , In Tower /Block A9/A9, Project named Eco Village -3 , Situated at Plot
No. GH -06, SEC-16-B , Greater Noida, 201303.

Date: 11/10/2023
Place: Greater Noida

Authorised Officer
Aditya Birla Housing Finance Limited

FORM A
PUBLIC ANNOUNCEMENT

fReguiation 14 of the Insofvency and Bankrugdcy Soard of india
{¥aluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

AGILION ENERGY PRIVATE LIMITED
RELEVANT PARTICULARS s
| AGILION ENERGY PRIVATE LIMITED
Mowrnipes 013, 2007

1| Name: of Corporate Persen
2. | Db of Inporporation of Comoraie
Parson

3| Authority undes which corporate | Fegistrar of Campanies, Dehil,
| Peerson i incomorted / egstened | R Al :
4. | Corporate identity Mumber of | ACADEHRZCATFTCOT340

Cormorate Person
5. | Akiress of the Regisiersd OMce 2nd | Registened offioe ; Unk MO, 302-300, Pares Trede
Princpal Office OF Corporate Persan | Cenbre, Gwal Paihan, Gurgaon, Hanara,
indiz, 122041
| Principai Office = HEG-4, BODA COLONY, IRrsDEV
VAR, BHUBANESINAR, Orissa, Inci, 751013

&, | Liquidation commencement date of | 10" October, 2023
Corporata Pergon
2| ;";mm%"‘ cl:m'id;itli_-;}lm. . Marna Adarsh Sharma
& riermibar and the " F ;
registaton raTier of the lnkdator Fh:a-.sm_!ug.r ol fo |P.!.{:|}:|T EPOLIDE
| of 1he Liguidaton 20182019 12045
Adddress HEA, Katesi Coloemy, Mew
Dehi-110048
Telephone Mumbaor +HESEL100TA2ES
Ermail regstered with | adarshladarshcs com
I5El
Email on which claims | wolig sephigmail com
{ | heinas box B sl adarshEadarshea,com

g | Last date for submission of claims | 08" November. 2023

Motice = hereby piven that AGILION ENERGY PRIVATE LIMITED has commenced
woluntary bguldation on 107 Qotober, 2023
e stakenolders of AGILION ENERGY PRIVATE LIMITED are hereby called wpon to
sumil & proot of Their claims, on or before 087 Noversber, 2023, to the Fguldatar at the
stdress mentsaned agamst item 7
Thefinanclal creditors ahall submit their proof of claims by electronic means only. All other
stakenolders may sutimit the peaol of CERMS in person, by post of by SHectronhs means,
Submissbon of false or misleading proofs of clalms shall attract penalties,
Adarsh Sharma
Liguidator of AGILION ENERGY PRIVATE LIMITED
Reglstration Mo, IBB/IPA-QDLAP-POL2562018-2010,/1 2045
Date; 13" 0ctober, 2023 AFA valid wp-to 15-11-2023
Place: New Dalhl

3. | 1001 | MR AKHILESH Rs. 42,41.3811- {Rupees Forly Two Rs Rs [ Prysical |
2057 | KUMAR Lakh Forty One Thousand Thraae 30,00,000:- 3,00.0000-
MISS. BOHINISINGH | Hundred Eighty One Only) IFupees Thirly (Rupees Three
1,:”:,52,:,2.] Lakh Only) Lakh Only)

Description of the Immovable Property: All this peece and parcel of the Flal No. € - 1502, in Tower— C in Projedt “Savy Ville De” Situated
at Raj Magar Extension, Gaziabad, Utter Pradash

14,| 10065 | Mr. PITAM LAL Rs. 16.41,334)- (Rupees Stesn Rs. 10,11,000- Rs. 1,01,100/- Physical
636 | Mrs, VIDHYA Lakh Forty One Thousand Three | (Rupees Ten Lakh | (Rupees One Lakh
DEVI Hundred Thirty Four Only) Eleven Thousand | One Thousand One
-0R-2021 Cily) Hundrad Cnly)

4.| 101626 | Mr. Neara| Rs. 14,30 224/- (Rupees Fourteen Lakh Thity Thousand Rs Rs Physical
86 & | Sharma. Mrs. [ Two Hundred Twenty Four Only) i due and payable by you | 13,866,000/ 1,36, 6000
102483 | Beena Nirwal | under Agreement no. 101628536 and an amount of Fs | Fupess | Pupees
72 2,25,182- (Rupees Two Lakh Twenty Fiwe Thousand One | Thitteen Lakh | One Lakh
Hundred Eighty Twe Only) is due and payable by you under Sixty Six Thirty Six
Agreament no. 10248372 totaling to Rs. 1635406~ | Thousand Thousand
(Fupees Sixtean Lakh Fifty Five Thousand Four Hundred COnly) Six Hundred
Six Only) Cnly)
07-D6-2021

Deseription of the Immaovable Property: All That property baaring no.Plod no, — Al That proparty bearing no./Plol no. — Gata no, 19412,
Sharda colony, deshnagar inside pilibhit, Ukar Pradesh, And measuring area iz 47 .62 3. mir,

15.| TCHH | Mr. Pawan Kumar Yerma Rs. 1,191,871 (Rupees Rs.1,20,00,000/- Rs, 12,00,000~ | Physical
FO362 | Sio Mr. Ram Krishan Verma, | One Crores Nineteen Lakh | (Rupees One Crore | (Rupees Twelve
00010 | Mrs, Babli Verma Wio Eleven Thousand  Eighl | Twenty Lakh Only) Lakh Only}
00746 | Mr. Pawan Kurnar Verma Hundred Seventy One Oniy) {Property No. (Property No.
B4 T 388-4) 386-A)

Description of the Immovable Property: All That Precas and Parced of Property Bearing Mo. B-48 on the third floor with rooffterrace right
Iedt side beck side portion of built-up property, admeasuring 50 sg. yds. e 41.87 sq. mbrs., out of Khasra No. 317, situated in the revenue
estate of Yillage Bindapur, Delhi Estats, Delhi, ares abadi known as colony B- Block. Gak Mo, 3, Sanjay Enclave, Uttam Nagar, New Delhi
- 110055 along with mofor cycle parking, common staircase, fitted with alactricily and water connection, along with proparionate
undivided share in the land

Description of the Immovable Property: Residential House bearing Mo. 3384, (0Id) and 633 (Mew), Part of Plot No. 63, Admeasuring
45,345 Sq. Mirs., Covered Area 93.89 Sq. Mirs., Situated 3t Mohalla Ram Magar (lsmail Khan), Ward & Pargana Loni, Distt. Ghaziabad
(Littar Pradesh), with all comrmon amendties mentioned in sale deed. Boundanies: East - Indepandent Wall of Piot Mo, 82 (P.C. Bhutani),
Wast— Joint Wall (172 of Salf - 1/2 of Rajlumar), Narth — Joint Wall and thereafter Bathroom & Stora, South - Road 20° Wide,

MNote ; - SA filed by the Borrower against TCHFL (60272022) is pending befors DRT, Lucknow, No stay order is passed against
TCHFL in the said case

5. | TCHH | Mr. Any Jain Sio Rs. 38,04,155- (Rupees Thity | Rs, 3132000~ Rs, 3,13.200/- Phwysacal
Lo362 | Mr. Sumer Chand Jain, | Eight Lakh Four Thousand One | (Rupees Thirty {Rupeas Three
00010 | Mrs. Sonal Jain Wio Hundred Fifty Five Only) One Lakh Thirty Lakh Thirteen
00624 | Mr. Anuj Jan B Twa Thousand Thousand Two
42 1B-10-2022 Only} Hundred Only}

Description of the Immovable Property: All piecs & parcels of Buill-Up Sscond Floor (Withou! Roof Rights) of Residential Property
bearing Na. 716, Old Mo, A-23, Admeasuring B7 Sq. Yds. i.e, 72,74 5q. Mirs., Comprised in Khasra No, 30472, 525 & 528, Siuated in
Village Sidarpur, Abadi Straet No, 08, Chander Lok, Shahdara, Dalhi, with all commaon amendies mentionad in sale deed. Bounded -
East: - Road, West - Property of dhers, North - Propery of Others, South = Property of Others.

6. | 97134 | MR. VIVEK SINGH Rs, 36,64 44%- [Rupees Thirly Six Rs. Rs. Physical
01 NEGI Lakh Eighty Four Thousand Four 25,00,000:- 2,50 000
Mrs. AMREITA SARANG | Hundred Forly Nine Only) (Fupees Twenfy (Fupees Two
—— Five Lakh Only) Lakh Fifty
20.02,2018 Thousand Only)

Description of the Immovable Property: All that Unit Mo, 3033, Tower-0, Shivalik Homes HRA-03, Surajpur Site- G, Hausing Exin
Phase-2, Greater Moida, Utar Pradesh-201306, togsther with common rights and facilities and amenities attached to and available with
all other flats inthe building,

7. | 10166 | Mr ROSHAN KUMAR | Rs. 3288607~ (Rupees Thirty Rs. Rs Physical
667 | MANDAL. Mr. RAJEEV | Two Lakh Eighty Mine Thousand 31,50,000/- 3,15,000/-
KLUBMAR Six Hundred: Sevan Only) (Rupees Thirty [Rupeas Thraa
----------------- Cne Lakh Fifty Lakh Fifieen
26-DB-2014 Thousand Only) | Thousand Only)

Description of the Immovabla Property: 2 That Residential Apartment/Uni Flat Mo, B=1707, Siluated at 17th Floor of Building Project
Known as Oasis Venefia Heights, HRA 12-A, Site-C, Surajpur Housing Complex. Greater Moida, U.P-201308. Area Admeasuring 1290
Sq. ft. With commaon amenities written in the Alloiment letler

8| 106512 | Mr. MOHIT Fs. 151613/ (Fupees One Lakh Fifty One Thousand Fs Rs. Physical
24 & | KUMAR ARORA. | Six Hundred Thireen Only) s due and payable by you | 1,21,00,000~ | 12,710,000
106536 | Mrs, RUCHI under Agreement no, 10653662 and an amountof Rs. | (Rupees One | (Rupees
B2 DAWAR 10362061/- (Rupaes One Crore Three Lakh Sixty Two | Crore Twenly | Twelva Lakh
VIVAD MOHIT Thousand Sixty One Only) is duee and payable by you One Lakh Ten
INTERMATIONAL | under Agreement no. 10651224 tofaling to Rs Only) Thousand
Mrs, AMITA 10513674/~ {Rupees One Crore Five Lakh Thirteen Only)
ARORA Thowsand Six Hundrad Sevendy Fowr Only)
11-06-2021

Description of the Immovable Property: &l that Pieces And Parcs! Of Unit'Flat No. B-1605, Admeasuring 1750 Sq, Ft. Of Super Area,
on the Sieenth Fioor of Block-B, In tha Building known as ‘Antrksh Nature' situated at Plot No. A-110, Sector-52 Noida, Gautam Buddha
Magar, Uttar Pradezh.

Af the Auction, the public genarally iz invited to submit their bid(s} personally. The Bormower{z)/Co-Borrower (2] are hereby given last
chance to pay the total dues with furiher interest withan 15 days from the date of publication of this notice, faifing which the Immovabée
Property will be soid as per schedule. The E auction will be slopped if, amount dus as aforesaid, with interest and costs (mcluding the cost
of the sala) are lendared to the Authorised Officer or proof is given 1o his salisfaction that the amount of such secured debt. interast and
cosis has been paid befora the date of the auction. No officer or other person, having any dufy to perform in connection with this sale shall,
however, direclly or mdirectly bid for, acquire or attempt o Boquire any interestin the Immovable Property sold. The sale shall be subjsct
to the condilions prascnbed in the Security Inferast (Enforcemant) Rules, 2002 and o the following further conditions:

The E-auction will iake place through portal hitps:iDisposalHub.com on 30-10-2023 between 2.00 PM to .00 PM with limited
extension of 10 minutes each.

Terms and Condition: 1. The pariculars spacified in the Schedula herein balow have been staled to the best of the information of the
undersigned, but the undersigned shall not be answerable for any error, misstatement or omission in fhis proctamation. In the eventof any
dispute ansing as fo the amount bid, or a5 to the bidder, the Immavable Property shall at once again be put up to auction subject fo the
discration of the Authonsed Officer, 2, The Immovable Property shall not be sold below the Reserve Prica, 3, Bid Increment Amount will be
R5.10,000¢- {Rupees Ten Thousand Only) 4, All the Bids submittad for the purchase of the propery shall be accompanied by Eamesl
honay as mentioned above by way of a Damand Draft favonng the “TATA CAPITAL HOUSING FINANCE LTD.” Payabla at Branch
address. The Demand Drafls will be refurned 1o the unsuccesshul bidders ater aucton. For payment of EMD through NEFTIRTGSIMPS,
kindly contact Authorised Officer. 5. The highest bidder shall be declared as successful bidder provided always that helshe is legally
qualified to bid and provided further that the bid amaunt is not less than the reserée price, I shall be i the discrabon af the Authorised
Officer o decline accaptance of the highest bid when the price offered appears so clearly inadequate as to make it nadvisable lo do s0. 6.
Forreasons recorded, it shall ba in the discretion of the Authorised Cfficer (o adjourn/discontinua the sale. 7. Inspection of the Immovable
Property can be done on 20-10-2023 betwean 11 AM to 5.00 PM with pricr appoiniment. B, The person declared as a successiol bidder
shall, immediately after such declaration, deposit twenty-five per cent of the amount of purchase moneybid which would mclude EMD
armount 1o the Authorsed Officer within 24Hrs and in defaull of such deposil, the propedy shall forthwith be pul 1o fresh auction/Sale by
private ireaty. 9, In case the initial deposi i made as above, the balance amount of the purchase maney payable shall be paid by the
purchasar to the Authorised Officer on or bafore the 15th day from the date of confirmation of the salke of the property, exciusive of such
day, orifthe 15th day be a Sunday or other holiday, then on the first office day after the 15thday. 10, Inthe event of default of any payment
within the period mentioned above, the property shall be put o fresh auctionSale by private treaty. The deposi including EMD shall stand
forfeited by TATA CAPITAL HOUSING FINANCE LTD and the defaulting purchaser shall lose all claims to the property, 11, Details of any
encumbrances, known io the TATACAPITAL HOUSING FINANCE LTD. towhich the property is liable: as per table above. Claims, ifany,
which hava been put forward to the property and any othwer known particuiars bearing on its nature and value: as per tabla above. The
intending Bidder is advised io make their own independent inquines regarding encumbrances on ihe propery including stafutory Eabdties
arears of property tax, electricity efe. 12. For any other details or for procedura online fraining on e-aucton the prospective bidders may
contact the Service Provider, M's NexXen Solutions Private Limded, Address: #2003, 2nd Floor, Shree Shyam Palace, Sector; 445
Crossing, Radway Road, Gurugram - 122 006 through its Mobile No. +81 57100 25533, +81 88100 29326, Tel No, +51 1244 233533, E-
miail 10 CaDyEdisposalhub.com or Manish Bansal, Email id Manish.Bansaktatacapital. com Authonised Officer Mobile No B5B8983636
Please send yourguery on YWhatsApp Number - S9007TE660, 13, TDS of 1% will be applicable and payable by the highest bidder over the
highest declared bid amount, The payment needs ko be deposited by highes! bidder in the PAN of the owner! borrower(s) and the copy of
the challan shall be submitled o our company 14, Pleasa refer to the below link provided in secured creditor's wabsite hitp:isurlliflwbag
for tha above details. 15. Kindly also visit tha link: hitps:hwww tatacapital comiproperty-disposal himl

Please Note - TCHFL has not engaged any brokerfagent apar from the menfioned auctioning partner for saledauction of this property
Interested parbes should only contact the undersigned or the Authonsed officer for all queries and endgury in this matler,

Place: Dealhi Sdi- Authorized Officer,
Date:- 13-10-2023 Tata Capital Housing Finance Lid.

financialexp.epapr.in

POSSESSION NOTICE [See Rule 8 (1)] (Forimmovable property)

X State Bank of India

Stressed Assets Management Branch — 1 (SAM | Branch)
“The Arcade” 2nd Floor, World Trade Centre, Cuffe Parade, Colaba, Mumbai—-400 005.
Phone: 022 — 22160890/22164116/22184738, Fax: 22154227/22181444.

Whereas, The undersigned being the Authorised Officer of State Bank of India
Consortium comprising of State Bank of India, e-Allahabad Bank (Now merged
with Indian Bank), Canara Bank, Central Bank of India, Corporation Bank, E-Dena
Bank (Now merged with Bank of Baroda), Indian Bank, IDBI Bank Ltd., Oriental
Bank of Commerce, Punjab National Bank, e-State Bank of Patiala (Now merged
with State Bank of India) and Union Bank of India, under the Securitisation and
Reconstruction of Financial Asset and Enforcement of Security Interest Act, 2002
(No. 3 0f2002) and in exercise of powers conferred under section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand notice
dated: 18.06.2020 calling upon:

1.M/s Akshata Realtors Pvt. Lid.
2.Mrs. Sharmishtha Surendra Lodha
3.Mr. Abhay N. Lodha

4.Mr. Surendra Champalal Lodha
5.Mr. Nitin N. Golecha

6.Mr. Ashwin N. Lodha

7.M/s Bhilai Cement Company Pvt. Ltd. (Corporate Guarantor)

8.Topworth Energy Pvt. Ltd. (Corporate Guarantor
to repay the amount mentioned in the Demand notice as per following individual
outstanding dues of the consortium lenders:

Name of the Bank Amount Outstanding as on 30.04.2020

State Bank of India Rs.953,87,61,117.24
Union Bank of India Rs. 230,03,90,512/-

(Corporate Guarantor & Mortgagor -1)
(Guarantor & Mortgagor-2)
(Guarantor & Mortgagor-3)
(Guarantor &Mortgagor-4)
(Personal Guarantor)

(Personal Guarantor)

Indian Bank Rs. 65,39,32,402/-
e-Dena Bank now Bank of Baroda | Rs.219,70,30,558.08
IDBI Bank Rs. 150,68,38,632.71

e- Oriental Bank of Commerce now
Punjab National Bank

Central Bank of India
Punjab National Bank
CanaraBank

Rs. 349,02,46,780.62

Rs. 206,01,36,647.99
Rs. 184,31,56,140/-
Rs.46,42,07,689.20
Corporation Bank Rs. 130,28,84,640/-
e-Allahabad Bank now Indian Bank | Rs. 239,32,70,662.39
with further interest at the contractual rate on the aforesaid amount together with
incidental expenses, costs, charges, etc. within 60 days from the date of receipt of
the said notice

The Guarantors/Mortgagers having failed to repay the amount, notice is hereby
given to the Guarantors/Mortgagers and the public in general that the
undersigned has taken possession of the secured assets described herein below
belonging to M/s Akshata Realtors Pvt. Ltd. in exercise of powers conferred on
him under section 13(4) of the said Act read with rule 8 & 9 of the said rules on the
9th day of October of the year 2023

The Guarantors/Mortgagers, secured debtor in particular and the public in general
is hereby cautioned not to deal with the property and any dealings with property
will be subject to the charge of the State Bank of India Consortium dues as
mentioned above and further interest at the contractual rate on the aforesaid
amount together with incidental expenses, costs, charges, etc. thereon.

The Guarantors/Mortgagers attention is invited to provisions of sub-section (8) of
section (13) of the act, in respect of the time limit available to redeem the secured
assets.

i *DESCRIPTION OF THE IMMOVABLE PROPERTY ********

All that piece or parcel of land adms. 200 sq. yards, residential plot of land
bearing No. 153, in Block “A-2” situated at Residential Colony known as
Safdarjung Enclave, New Delhi, within the limits of Municipal Corporation of New
Delhi together with super structure constructed/building standing thereon and
bounded as follows:-On or towards the North:Road 30'wide,On or towards the
South :Service Road 15’'wide, On or towards the East :Plot no. 154,0n or
towards the West :Road 15'wide

Date :09.10.2023
Place: Mumbai

Sd/-
Authorised Officer
State Bank of India Consortium

New Delhi
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FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
AGILION ENERGY PRIVATE LIMITED

RELEVANT PARTICULARS
AGILION ENERGY PRIVATE LIMITED

Principal Office : HIG4, .
VIHAR, BHUBANESWAR, Orissa, Indi, 751013

alaii s dh
Notice is hereby given that AGILION ENERGY PRIVATE LIMITED has commence
voluntary liquidation on 10" October, 2023
The stakeholders of AGILION ENERGY PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on ot before 08" November, 2023, to the liquidator atthe
address mentioned againstitem 7.
bmit their proof of claims by electronic means only. All other

nancial creditors shall sul
stakeholders may submitthe proof of claims in persof, by postor by electronic means.

Submisslon of false or misleading proofs of claims shall attract penalties.

Liquidator of AGILION ENERGY PRIVATE LIMITED
Reglstration No. I1BBI/IPA-001/ |P-P01256/2018-2019/ 12045
Date: 13" October, 2023 AFA valid up-to 15-11-2023

Place: New Delhl

X State Bank of India

Stressed Assels Management Branch - | (SAM | Branch)
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